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NOTIFICATION 

-~~. "3"(!-~-

No. F 4-42/2006/18.-In exercise of the powers coriferred by section 58 rt:ad with Section 433 of the 
Chhattisgarh Municipal Corporation Act, 1956 (No. 23 of 1956) and Section 95 read with Section 355 of the Chhatlisgarh · 
Municipalities Act, 1961 (No. 37 of 1961) the State Government, hereby makes the following amendment in the 
Chhattis~arh Nagarpalika Shikshakarmi (Recruitment and Conditions of Service) Rules, 2008 as namely :-

AMENDMENT 

In the said rules:-
1. After clause (a) of sub-rule (7) of Ruic 6, the following clause shall be added, namely :-

."(b) Selection committee for appointment of Shikshakarmi :-
(one) Joint Director/Dy. Director, Urban Administration & Development 

or officer appointed by t~e Commissioner/Director, Urban 
Administration & Development, C.G. Raipur who is not below the 
rank of Dt!puty Dirt!t:lor. 

(two) Distt. Education Otlicer/Asstt. Comm.issioner, Tribal Development. 

(three) Commissioner/~hief Municipal Officer of the concerned Municipal 
Corporation/Municipality/Nagar Panchayat. 

President 

Member 

··Member 

(c) The process of selection will he made on basis of merit list prepared by the selection committee as 
per the provision prescribed by the g(>vcrnment in this behalf. 

(d) All other remaining works related to selection shall he performed and any objection rasicd regarding 
. selection process shall he considered hy the Appointing authority. Selection committee shall submit 

the select list to lhc appointing authority for issuing orders and if the appointments are not made 
within 15 days of.time hy the appointing authority, then appointment proceeding shall he drawn by 
lhe Commissioner of concerned Municipal Commissioner or the Chief Municipal Officer of Mu-
niciralities/Nagar Panchaya1." · 

By order and in 1hc name of the Governor of Chhattisgarh . 
.IITENDRA SHUKLA. Deputy Sci.:retary. 


